IN THE CENTRAL ADMINIéTRATIVE TRIBUNAL

. PRINCIPAL, BENCH, NEW DELHT .

Rexyv. No . .OA 600/ 1997 Date of dedision:09.09. 1992.

LN

Shri Juoal Kishore Meens & Others ...Applicants

versus
Union of India & Others " .. Respondentsg
For the Applicants -« oShri v.P, Sharma.Counsel
For the Ressrx;miemtﬁ . J8Bhri M,Al'.... verma, Counsel

Corams:
The Hon'ble Mr. p.x. Kartha., vice Chaiman() ‘
The Hon'ble Mr. B.N. Dhoundival, Administrative Meamber

i. . Whether Reporters of lowsal n3pers mav be

allowed to see the Judgment? %

2. To be referred to the Reporters or not.? /o
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Judament. {Qral )

{of the Bench delivered by Hon'ble Shri P.K. Kartha,

Yicwe Chairvman(d))

wa  have heard the ‘.lwzrnezf,i_ counsel of both
parties and have gone  throouaoh the recards of  the oase
carefully. The applicants have worked as  Casual Labourers
(Mavdoars) in the Telecow Department. and they are acarieved by
their disengagement. from service. The learned counsel for the
apolicants states that they have worked fraom 72 to 9 months an
the vears 1989 to 1991. They have, however, not completed 240
dave of service. The respondents have raised  in thelr
counter-affidavit the plea that there is no work in  their
office in which the amplicants could be accommodated. Troy
have also stated that no person junior to the applicants 1€

workineg an their office.

After hearing both sides, we dispose of the
present. application with the direction to the respondents to
comsider the case of the aspplicants for reencagement in  CR%0
they need the services of Casval Labourers (Mazdoors) and  in
prefersncn Lo DErsons  with '.léw;szmr length  of service and
auvtsiders.  For this purpose,. the respondents should maintain

A Reciater of oasual labourers  containing the period of
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service rendered by thein and the engagement. of the Apel cants

should be considered in accordance with the sald Remster.

After the spplicants have rendered the requisite period of

sorvice for the purpose of recjolarisation, thelr cases should

alaso be considered  in acordance with the scheme prepared by

respondents for  the purpose of recqularisation  of Casval

abourers an the PRT Departinent..

Thetre will be no order as to COGta.
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